THE RELHI UNIVERSITY (AMENDMENT) ACT, 1970
\ No. 35 OF 1970
= [4th September, 1970]

An Act further to amend the Delhi University Act, 1922

BE it enacted by Parliament in’ the Twenty-first Year of the Republic
of India as follows:—

Short

1. () This Actimay be called the Delhi Univer-sity'('Ame.ndment) Act
title and 1970, \R“ _ ' .
eoml‘f[nence— ' o . . )
ment. (2) It shall be deemed to have come into force on the 20th day of
June, 1970. \ i
\ .
ﬁ?rffgf' 2. In the.Delhi U versity Act, 1922, in section 4, in clause (2),— g 0f.1922.
section 4. (#) in sub-clayse (d), the word “or” shall be inserted at the
end; S _ ; C
(i) after sub-&lau_se (d), _the_ following sub-clause shall be
inserted, namely:—
: L rff(e).'ha-ve ,bee}\l registered by the University, subject to such -
N conditions as may be laid down in the Statutes and Ordinances,
as external candidates, being persons reeldmg within the terri-
torial limits to wh1&h the powers of the University extend,”.
Repeal and
saving. repealed.

\
(9) Notwithstanding such

under the said Ordinance shall

8. (I) The Delhi Un1vers1%\y (Amendment) Ordmance 1970, is hereby 4 of 1970.
' i

1

I'\

peal, anything done or any action taken
. be deemed t6 have been dong or taker
under the corresponding prov1smns of this Act
: \
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